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CENIL ADNJINISTRATIVE 
GUWAHATI BENCH: 

OR DER SHEET 

pplecation No. _ /2CCI 

Ap p1 cnt () - 

sp.  

.AvoCae for the 	piicant :— 	 ) / 

Ad\rdce for the Respond ant: 

This 	 t12.1i.01 	 The application is admitted, .Call 

C. F. 	k. 50/- diposued 	
) for the records, 

Dated, 1 	, 	 Issue notice to show cause as to 

	

egistra' 	
why interim order as prayed for 4 shall 

not be granted, Returnab.e by three 

I 	
) 

weeks 1  Mr,.Deb Roy, learned Sr.C.G.S.C. 
I 

	

	accepts notice on behalf of the respond 

dents, 

I 	Psanuhile, the order of transfer 
-tc 	 I 	or the applicant from Jairampur to 

Khowai, dated 14.9,2001 shall remain 

I 	suspended till the returnable date. 

List on 5/12/01 for order. 
I 

C
ViceChairma n 

m b  

•5.12,01 	 Respondents are allowed I  weeks time 

8Ir4'7O 	 to file written statement. 

r 	 List on 4,1.02 for written státernent 

I 	and Qrder. Meanwhile, interim oraerated 

I 	1201.01 shall continue. 

4 
Wv 

iAN Mernber(J) 	 Member(A) 

mb 
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4*1*02  
List on 5.2.02 to enable the 

-• 	
respondents to file written statement. 

	

• 	 The interim order 12.11.01 shall 

	

• 	 continue. 

( (> 
Member 	 Vice-Chajran 

	

• 	 im 

	

5.2.02 	Ljst on 63.2002 to enb1e the 

respondents to file written statement, 

__ 	
L 

rIember 	 Vice-Chjrman 

	

4L/)AQ:  C--t.-vC7 - 	 mb 

	

6.3.02 	List on 5.4.2002 to enable the Réppon- 
dents to file written statement. In the 
mentime, interim order a.dted 12.11.2001 

• 	 •• . 	shall continue until further order. 

	

• 	 1 	 : 

b 	 __ 	 *• 

• 	 vT7 j, 
:r 	 'ice-Chairman 

mb 

	

.5.402 	•. 	 List on 3.5.02 to enable the 
• 	 . . 	 reBofldeflts to fio written statemt. 

&/ 5,102 

	

	 41fl the meantime. the interim order dated 

12.11.01 shall continue. 

	

) Cown2Q 	
fl 	 •' 

Vioe'.Chajrman 
Its. 

	

W 	 vvii&v4T 
VW 4o 	rL,UJ) 	3.5.2002 	 No written statement Piled sofsi. List 

the case an 31.5.2002 for riling of written 

sta4e mont. 

.' 	 I n the mEtanwhle mt erie order dated 

12.11.2001 shall continue. 

1 N ember 

L 
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Notes O the Registry Date 	 Order of the Tribunal 

* 	 31.5.2 	
List on .7.02 to enable the 

respondents to file written statement. 

L 

I 	 Vice.Chajrman 
ira 	1 

kl  
' I 

Lç H 	I 

	

19.742 	 Mr..Dth Roy, Sr.• ( .8•'• 

prays for time to file written stataent. 

Prayer is accepted. List on 23.8.02 
Eororders. 

Menber 
1m 

1 23.8.2002 	 At the request made by Mr.A.Deb Roy 

1 

	

	jlearned Sr.C.GS.C. four weeks time is 

allowed to the respondents to file written 

I Istatement. List the case on 20.9.2002. 

Meanwhile interim order dated 1 2..1j. 

2001 shall continue. 

UA t 	 Memb?f 
i. 	bb 

	

20.9.02 	 Written statement has already been 

led by the respondents. List the matter 

may file rejoinder, if any. 

PIeanAils, interim order dated 

12.11.2001 shall continue. 

- 	I ViO5ChaiR8fl 

mb 



437 of 2001  

Notes of the Registry Date 	 Order of the Tribunal 	 - 

11.10.02 	
On the prayer of Mr.M.Chanda learna 

counsel for the applicant case is adjourns 

to 22.11.02 for hearing, 

liii 	 Member 

2.11.02 ! 	The applicant has moved this 
application for ,  setting aside the imptig- 

1 	 ned order of transfer dated 14.92001 
(Annexure 6) transferring him from 

Ja1rarnir 06 P.W .D. Division, Arunachal 

4 

• 	•-•- * t  I 

• 	pradesh to Khowai Zlectrical Division 

No.X, Khowai Tripura with additional 
charge of Gas Therman Llectrical Division. 

Baramura, Tripura. 

• L 	Te 4applicant is working as Divi- 

siorial Accounts OffIcer ("71 rade I in the 

• j office of the Executive ngineer, Jairam-

pur, P. .d..Diviaion hazIalang, Aruna chal. 

radesh. It is stated that the applicant. 

I has got six dependent family members 

including 95 years old widow mother. The 

family of'tlie applicant is staying at 

Mariani in the District of Jorhat, Assam. 

The applicant ha made representation 

dated 20.6.2000 praying for posting - 

either at Deomaji, Namsai or Malo or 

Rowing in order to enable him to take 

better medical care for his wife and 

other family members. The applicant 

made another representation dated 

• 

	

	21.1.2001 praying Inter alia for his 

poting nrer his home town. The 

• 	applicant is due to retire on 31.1.2004. 

The alicant has referred to the trans- 

• 	fer. guideline of
, 
 the Comptroller and 

&idjtor General of India, dated 1994.2000 

(Annexure 5) and has particularly refe.-
rred to Sub para ~ ,(f) and (g) of the 

guidelines which is reproduced below:- 

contd/ 

i,. 
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1rThunaI 

22.11.02 	1 	)'enure of posting should nor- 
rr 	1 1  

I 	 1. 

ticular Division and six years 
at a particular station; 

(g) an officer should normally 
allowed to serve the last three 

years of his service life at a 
place of his choice even if it 
results in his stay in the same 
place etc. beyond the normal 
tenure.' 

Mr,M.Chanda learned counsel for the 

applicant argued that the applicant is., 

cki.A rforetirennt having only two years two 

months service left in his credit as such 

the applicant should be considereu to 

continue in his present place of posting 

or at least to his choice station in 
terms of transter policy Issued by the 

Cciuptrolier and Auditor General of India, 

Heard Mr.A.Deb Roy, Sr.C.G.s.Co 
r 

for trie respondents. The respondents 

have filed their written statement. In 

the written statement it is stated that 

the applicant joined in the department 

on 1.10.1985 and during his entire servis  
the applicant has served in Maniir for 
twoyearg only and the rest of his period 
he served in the State of Arunachaj. 

Pradesh, It is also stated that transfer 

of Applicant has been done in public 
interest. 

I have gone through the records 

'1') 	
4tëti-y learned counsel for the 

applicant as well as the learned counsel 

for the Respondents. The applicant has 

been transferred two years two months 
before his retirement. In view of the 

transfer policy issued by the C.A.G. of 

India the applicant is entitled to 
continue either in the present place of 
posting or at least to his choice station 4  
last three years of service. The ends of 

justice will be met if the, tespondents 

are directed to dispOse..of the represen-
tation and to consider his case as per 

pQlicy guideline dated 19.4.2000 0  Accor-
dingly the respondents are direct 

\J) 
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.22.11,02 Ito dispose bf the representation t1ed 
by:the.appiicant as ,frr a possible pref 

( 	 rably within 3 montWs from the date of 
receipt of this order. Till disosal of 
the representation the applicant shall not 
be disturbed from the present pla ce of 

v / 	 . 	 posting. 

The application is disposed of. 
There shall however, no order asto costs. 

Member 

im 

I. 	* 
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IN THE CENTRAL ADMINISTRATIVE -TRIBUNAL 	 - 

GUAHATI BENCH 	GUWAHATI: 

(An Application under Section 19 of t di 	Tribunals Act ' 

1985) 

O . A. No ~3T./2001 
BETWEEN 

Sri Prasenjit Kumar Roy 

S/o Late Prabhat Kumar.. Roy 

0/0 Of the Executive Engineer, 

Jairampur , 	 Division. 

P.O. Jairamupur, District-Changlang 

Arunächal Pradesh 

Applicant 

AND 

1.. 	The Union of India, 

(Through the Comptroller and Auditor General 

of India) 

r~ New Delhi.. 

The Accountant General (A &E) 

,.Meghalaya etc. 

Shillong. 

The Executive Engineer, 

Jairampur, P. W .D. Division, 

p.o. Jairampur, 

DistrictChanglanq 

Arunachal Pradesh 

Respondents.. 

/ 
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This application is made against the impugned order of transfer 

and posting issued under letter No.. EL No, DA/Cell/42 dated 

:14,9,2001 whereby the applicant is sought to be transferred and 

posted from Jairampur to P.W.D. Division., Arunachal Pradesh to 

khowai Electrical Division No.. X., Khowai Tripura with additional 

charge of Gas Thermal Electrical Division, Baramura, Tipura, just 

before two years of retirement on superannuation from service in 

total violation of the rule/guidelines issued by the office of 

the Comptroller General of India, New Delhi under letter No.. 394 

NGE(pp)/II- 98 dated 19,4,2000 and also praying for a direction 

upon the respondents to allow him to continue in his present place 

of posting at 3airampur till the date of superannuation in the 

light of the order/direction contained in the letter dated 

19..4..200 passed by the Comptroller and Auditor General of India, 

New Delhi. 

The applicant declares that the subject matter of this application 

is well within the jurisdiction of this Hon'ble Tribunal. 

The applicant further declares that thisapplication is filed 

within the limitation prescribed under section-21 of the 

Administrative Tribunals Act, 1985. 

/ 

3 
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4.1 That the applicant is a citizen of India and as such he is 

entitled to all the rights., protections and privileges as 

guaranteed under the Constitution of India. 

4.2 That the present applicant serving as Divisional Accounts Officer 

Grade I in the office of the Executive Engineer, Jairampur, 

P..W.Division, Chanalanq..Arunachal Pradesh 

4..3 That the applicant initially appointed as LOC in the office of the 

Executive Engineer Hydro Electrical Division, Rowriah., Jorhat 

under the Chief Engineer, Department of PW.D.., Government of 

Arunachal Pradesh Thereafter the applicant was promoted as 

LOC. However during the year 1985 the applicant was appointed as 

Junior grade Divisional Accountant in the office of the Accountant 

General (Accounts), Nleghalaya Shillong under the cadre controlling 

au.ithority of Accountant General (Accounts) Meghalaya., Shillong 

and posted in the office of the Executive Engineer, P.W.D. 

Changlariq 	Arunachal Pradesh, The applicant thereafter 

transferred and posted in different places in the North eastern 

Region as Divisional Accountant under the Accountant General (AE) 

Meghalaya, Shillong on different occasions.. The detail particulars 

of transfer and postings are furnished below 

31. Name Place of posting Period of stay 

No. 

.1 Prasenjit Kumar Office of the Executive 1.10.1985 to 18.9.1989 

Roy Engineer, Seppa 

2 -do- jOffice of the Executive 1.10.1989 to 5.6.1993 

Engineer, 	RW 	Division., 

Khonsa 

3 -do- Office of the Executive 15.6,1993 to 10.7,1994 
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\ V 

Engineer, 	Imphal 	(E) 

Division, 	PWD Manipur 

4 -do- Office of the Executive 11..7..1994 	to May,1998 

Engineer, 

P..W..Division,Daporijo, 

Arunachal Pradesh 
j 

5 -do 1Office of the Executive 8.7.1998 to till date 

Engineer, Jairampur 

It is stated that the applicant carried out all the above 

!transfers and postings as ordered by the office of the Accountant 

_lGeneral (A & E) from time to time without any hesitation. 

That your applicant has gt six dpendent family members //_4 

/ including widow mother aged about 95 years old suffering from chronic 

id ae diseases and requires constant medical care.. The applicant is a 

pertmaient resident of Mariani in theistrict of Jorhat, Assam, The 

applicant vide his representation dated 20..6..2000 addressed to the 

Accourtant General (AE), Meghalaya etc.. Shillonq praying interalia that 

hi case may kindly be considered for posting either at Deomali, Namsai 

or Maio or Rowing, in order to enable him to take better medical care 

foH his wife who is suffering from various diseases/complications.. The 

said representation dated 20..6..2000 was duly forwarded by the 

Exéuive Engineer, .3airmapur Division, P..W..D.., Arunachal Pradesh to the 

Accbuntant General (AE) Meqhalaya etc.. Shillong vide letter under No.. 

JD/E-1/18/2000-00 dated 11..7.2000. Thereafter also the applicant 

subnitted another representation on 27..1..2001 praying inter alia for his 

postirg nearer his home town wherein Ii is stated that the mother of 

the applicant is suffering from various old age aliments and praying for 

hisj pstinq nearer to his hometown.. The said representation is also 

forared by the Executive Engineer, Jairampur Division, P.W.D. vide his 

iette dated 822001 with the recommendation for sympathetic 

conideration. 

q 	- 
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Copy of the representation dated 20..6..2000. forwarding letter 

dated 10..7..2000 representation dated 271..2001, forwarding letter dated 

$..2..2001 are annexed as AnnexUre 1,2,3 and 4 respectivelY.. 

4..:5 That your applicant begs to state that the date of retirement on 

/ superannuation is first approachifl i..e.. on 311..2004.. There is hardly 

to years service left in the credit of the applicant.. In this 

connection it is relevant to mention here that the office of the 

Comptroller and Auditor General of India., New Delhi vide his letter 

bearin9 No.. 394NGE (APP)1198 dated 19..42000 issued necessary 

instructionS/0rd5/rtbons to all the PrinciPal Accountant 

General/Accountant General dealt with the cadre of Divisional 

Accountants/Accounts Officer.. In the said letter it is categorically 

stated that the need to evolve some clear defined norms and uniform 

transparent policy of transfer and posting of Divisional Accounts 

Officer.. IT is also observed in the said letter that though transfer is 

an incidnt of service of Divisional Accountant it should be affected in 

such a way that it causes minimum inconvenience to the individuals and 

at the same time it fulfills the administrative requirement and it is 

decided certain broad para metres for transfer and posting of Divisional 

Accounts Officer/Divisional Accountant which has been directed to be 

followed scrupulously and uniformly.. In the said letter as per clause 

(q), it is stated that the officer should normally allowed to serve the 

last three years of his service life at a place of his choice even if it 

results in his stay in the same place etc.. beyond the normal tenure.. The 

iLelevant portion of the letter dated 19..4..2000 is reproduced below 

(g) 	an officer should normally allowed to serve the 

last three years of his service life at a place of his 

choice even if it results in his stay in the same 

place etc.. beyond the normal tenure..' 

/ 
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±n view of the above transfer policy laid down by the Comptroller 

and Auditor General of India., New Delhi and also in view of the repeated 

representation submitted by the applicant before the accountant General 

(A &EY Shillong the applicant is entitled to continue either in the 

qll e ~ t place of posting or at least to his choice station.. 

of the transfer policy dated 19..4..2000 issued by the 

comptroller and Auditor General of India, New Delhi is annexed 

hereto and the same is marked as Annexure-5. 

4 	that most surprisingly., the Accountant General (A & E) 

Meghalaya. Shillong vide inpugned transfer and posting order issued 

undr1 letter No. E.0 No.. DA/Cell/42 dated 14..9..2001 the Accountant 

Gentraa (A&E) Meghalaya, Shillong ordered the applicant for posting from 

Jairmapur, P.W.D. Division to khowai Electrical Division No.. X., Khowai., 

Triva with additional charge of Gas Thermal Electrical Division 

E3armura, Tripura in the State of Tripura.. This impugned order has been 

pase in a most arbitrary and mechanical way without taking into 

conideration the representation submitted earlier by the applicant on 

20..6..2000 and 27..1..2001. It is further submitted that the impugned 

traisfier and posting order has been issued in total violation of the 

policy, norms laid down by the highest authority i.e Comptroller and 

Auditor General of India., New Delhi., vide his letter dated 19..4..2000.. It 

is relevant to mention here that the applicant has left only two years 

andtwb months service in his credit.. As such the applicant has acquired 

a vluable and legal right for continuation in hipresent place of 

postin at Jairampur in view of the above transfer policy issued by the 

Comtroller and Auditor General of India., New Delhi dated 19..4..2000.. In 

thiL áonnection it may also be stated that till filing of this 

app]icátion the applicant has not yet been released from the office of 

theExcutive Engineer., Jairampur Division, P.W.D. and it is a fit case 

forth Hon'ble Tribunal to interfere with to protect the right and 

intéret of the applicant.. It would be evident from the impugned order 
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of transfer and posting dated 14..9..2001 that the same has been issued 

uner the Accountant General's order at Page No.. 9 Note dated 14..9..2001 

of File No.. AD/Cell/Finance-irregularities/Division, In this connection 

it is categorically stated that there is n(lleqation of financial 

:irheqularities against the applicant and no such communication has been 

rece i ved from the authority till filing of this applicat:ion.. It is 

relevant to mention here that the applicant while working in the off ice 

of the Executive engineer, PtD Division Jairampur submitted a detail 

complainant to the Superintending Engineer, 3airampur PWD, Jairampur 

aqinst the then Executive Engineer, PD, Jairampur alleging financial 

:ir -eularities and violation of rules regarding irregularities diversion 

of fund to State Plan and also irregular payment to the tune of Rs, 16 

lakhs in total violation of rules by the then Executive Engineer, 

Ja rmpur vide his letter no.. PKR1,'20002001/2008-11 dated Jairmapur 

daed 23..6..2000 with a copy to the Accountant General, Meqhalaya (A & E) 

Shllonq for favour of his information and also to the Chief Engineer, 

(Esern) Arunachal Pradesh, Itanaqar and the applicant is now 

aprehending that the impugned transfer order has been passed at the 

intance of a vested cicle working against the applicant in total 

vi1ation of the Comptroller and Auditor General of India's circular 

daed 19,4.2000.. The applicant urged to produce the same at the time 

of hearing. 

A copy of the impugned transfer order dated 14.9.2001 is 

annexed hereto and marked as Annexure-6. 

4.. 	That the applicant further begs to state that immediately after 

reeipt of the impugned order of transfer and posting dated 149..2001 

the applicant submitted a detail representation addressed to the 

Acdountant General, Arunachal Pradesh, Meqhalaya, Shillong. In the said 

representation the applicant stated inter-  alia about his domestic 

prdblems and also prayed for his retention either at P..W.D.., Jairampur 

orinany place nearer to his hometown on the ground that the date of 

H 
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r1 etirement on superannuation is first approaching but the said 

representation is still pending with the Accountant General (A&E)), 

Meqhalaya., Shillong without any reply.. 

A copy of the representation dated 15.10,2001 is annexed 

hereto and the same is marked as Annexure-7 

4..8 That it is stated that the applicant is on the verge of retirement 

and presently he has got six dependent family members including his son, 

daughters, wife and widow mother.. Moreover the applicant is also 

intending to settle down in the State of Assam after his retirement on 

5 :utb0r As such the impugned transfer and posting at this stage 

will cause irreparable loss to the applicant. Therefore the Hon'ble 

Tribunal be pleased to stay the operation of the impugned transfer and 

posting order dated 14,9..2001 and further be pleased to direct the 

respondents to allow the applicant to continue the applicant at his 

present place of posting till the date of superannuation in terms of 

transfer policy dated 19..4..2000 issued by the Comptroller and Auditor 

General of India., New Delhi.. It is further stated that the applicant is 

expecting his next promotion to cadre of Senior Accounts Officer very 

shortly and the Hon'ble Tribunal further be pleased to direct the 

respondents to aRow the applicant to continue either in his present 

place of posting in the event of his promotion to the cadre of Senior 

Accounts Officer or any other place nearer to his hometown as prayed by 

he applicant in terms of his representation stated above. 

41,9 That this application is made bona fide and for the cause of 

.ust ice.. 

5,1 For that the applicant is on the verge of retirement having only 

two years two months service left in his credit as such the 

/2' 
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applicant is entitled to continue in his present place of postinci 

or at least to his choice station in terms of transfer policy 

:issued by the comptroller and Auditor General of India. New Delhi 

dated 19.4..2000 

5..:2 For that For that the impugned transfer and posting order dated 

14..92001 is violative of transfer policy issued by the office of 

the Comptroller and Auditor General of Indian 

5..3 For that the applicant submitted several representations for his 

retention at his present place of posting or any other suitable 

place nearer to his home town in order to tide over his domestic 

problem but the same has not been taken into consideration while 

passing the impugned order of transfer and posting 

54 For that the applicant having six dependent family mebers 

including the old aged widow mother of 95 years as such the 

transfer and posting in the far off place on the verge of 

retirement will cause irreparable loss to the applicant 

5.5 For that the applicant is still working in his present place of 

posting although he is on leave on medical ground and the 

applicant has not been released from duty till filing of this 

application 

6.. 	Details of remedies exhaustecL. 

That the applicant states that he has no other alternative and 

other efficacious remedy than to file this applicatiOfl 

7. 	Matters not previoustv filed or oendin with any other court 

10 	
to 
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The applicant further declares that he had not previously filed 

any application., Writ Petition or Suit regarding the matter in respect 

of which this applicathn has been made before any court or any other 

authority or any other Bench of the Tribunal nor any such application., 

Writ. Petition or Suit is pending before any of them.. 

Under the facts and circumstances stated above, the applicant 

humbly prays  that your Lordships be pleased to grant the following 

reliefs.. 

8.1 That the Hon'ble Tribunal be pleased to set aside the impuçned 

order of transfer and posting issued under letter No..DA CELL/42 

dated 14..9..2001 (Annexure-6).. 

8..2 That the Hon 'ble Tribunal further be pleased to direct the 

respondents to allow the applicant either to continue in his 

present place of Posting at Jairampur, P..W..Division, Arunachal 

Pradesh or to consider his posting nearer to his home town in 

terms of his option submitted through his representations. 

8..3.. Costs of the application.. 

8.4 Any other relief or reliefs to which the applicant is entitled to, 

as the Hon'ble Tribunal may deem fit and proper.. 

During pendency of this applation, the applicant prays for the 

following relief 

11 	 Qa,. 
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9.1 That the Hon'ble Tribunal be pleased to stay the operation of the 

impugned order of transfer and posting issued under letter No. D 

CELL/42 dated 149..2001 (Annexure6) till disposal of this 

datj0n, 

.10.. This application is filed through Advocates, 

11.. :Particulars of the I,P..O.. 

I.P.O. No, 	 7cg 
Date of issue 

Issued from 	 G.P..0., Guwahati. 

h:iv) Payable at 	 G,P..O,., Guwahati, 

12, L 	of enc1osurs. 

M1?1V 
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I, Prasenjit Kumar Roy, S/o Late Prabhat kumar. Roy aged 

about 58 years, working as Divisional Accounts Office in the office of 

the Executive Engineer, Jairampur P.W.D. Division, P.D. Jairamupur, 

•District-Chanqlanq Arunachal Pradesh do hereby verify that the 

statements made in Paragraph 1 to 4 and 6 to 12 are true to my knowledge 

and those made in Paragraph 5 are true to my legal advice and I have not 

suppressed any material fact.. 

And I sign this verification on this the 12thday of 

November, 2001. 

S-tu4e 
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Annexu re-i 

'To 

The Accountant General (A&E) 
Meghalaya etc.. Shillong 

('rhrouqh the E.E.  PWD, Jairampur) 

Sub :Prayer for transfer.. 

I r., 
Most humbly and respectfully I beg to lay before you the folowing 

facts for favour of your kind consideration and sympathetic orders.. 
That Sir, I have been transfer from Daporijo P.W. Division and 

rpsted to Jairampur P.M. Division on 08..07..1998 since then, my wife have 
beelli suffering from various diseases accompanied with other 
cbmplications as a result health of my wife has been reduced to a great 
éxtént.. In short of the water/climate of Jairampur tells upon health of 
rn' Wife. During her prolonged ailment I consulted the Doctors at 
Jiiampur and ultimately they could not detect the actual disease.. I 
accrdinqly with the permission of my superior authority came down to 
DIbrugarh number of time.. The attending physician of Assam Medical 
Cllege, Dibrugarh advice me to change the place for recovery of health 
of my wife.. 

In the circumstances stated above, I fervently and fervidly 
rqust you to kindly transfer me to any place in the plain area beyond 
-6ei linner line preferably one of the places such as Deomali, Namsai, 
chanqiang, Roing, Itanagar and Tezu etc.. Further I bring to your kind 
notice that the date of retirement from my service on 31..01..2004 on 
sLiperannuation, as such, kindly consider my case as prayed for 
s'mathetically.. 

For which act of your kindness and magnificently I shall remain 
eer grateful to you.. 

I 	 Yours faithfully, 
1 	 Sd/- Illegible 

(P..K..ROY) 
Oivnl..Accounts Officer, Gr-I 

C'ilr. i- hz r v.Q rti+- ix 	 nr 

Jairmapur P.W. Division., 
(Arunachal Pradesh) 
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Annexure2 
GOVERNMENT OF ARUNACHAL PRADESH 

OFFICE OF THE EXECUTIVE ENGINEER ; JAIRAMPUR DIVISION 
PWD ; AP :JAIRAMPUR - 792 121 

No.. JD/E-1/18/2000-01/2514 	Dated Jairampur, the 10,7..2000 

To 

The Accountant General (A&E) 
Mghalaya, etc.. Shillonq.. 

:Transfer 

Sir, 

With reference to above mentioned subject, a representation 

rceived from Sri P..K..Roy,D.A..O, Grd-I which is self explanatory is 

fthrwarded herewith for your further necessary action. 

E,cla 	As above.. 

Yours 

faith f 

u 11 y, 

Sd/- Illegible 
Executive Engineer 

Jairampur division, 
PWD AP : JIRAMP(JR 
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No,. JD/PKR-1/2000-01/7 

•'io 

The Accountant General (&E) 
Shillong, Nleghalaya etc. 

(Through Proper Channel) 

Sub 	Transfer 

Sir, 

nnexu re-3 
Dated Jairampur, the 27th Jan./2001 

With due respect & humble submission I would like to place before 
you the following few lines with the hope that the same would meet with 
your kind & sympathetic consideration.. 

That Sir, I would be completing my tenure in my present place of 
postjnq very shortly & as such I am expecting my transfer after March.. I 
wial be retiring from service on 31..01/2004 on attaining hage of 
superannuation 

That Sir, during my entire service career I have served in Manipur 
& hard areas of Arunachal Pradesh like Seppa, Daporijo, I am having a 
large family consisting of six members including my old aged widow 
mother who is about 95 yeas of ae & suffering from various ailments. 
Being the only son of my parent, it is my moral obligation to look after 
her at this stage.. For cuite sometime I am also suffering from diabetic,. 
In this connection I have already submitted a representation which was 
forwarded by Executive engineer, Jairampur vide No.. J0//18/2000 
01/2514, dated 11..07/2000 (Copy enclosed). 

Under the above circumstances, I would fervently request you 
benign authority to kindly consider my next posting in any Divisions of 
runaciB1 Pradesh which is nearer to my native place from where I can 
lok after my family being my last tenure before retirement.. 

Yours faithfully, 
Sd/- Illegible 

(P..K.,Roy),DAO, Grd- I 
.::rairampur Division, PWD, 

Jairampur 

+0 
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Ann exu re-4 

GOVERNMENT OF ARUNACHAL PRADESH 
OFFICE OF THE EXECUTIVE ENGINEER ; JAIRAMPUR DIVISION 

PWD ; AP :JAIRAMPUR 	792 121 

No,. 3D/E-1/PF-455/2000-01/9121-22 	Dated Jairarrpur, the 08..02. .2001 

To 

The Accountant General (A&E) 
:3hillonq. 

Sub: REPRESENTATION OF SHRI P..KROY, DAO GRD-I.. 

Sir, 

A representation seeking for transfer received from shri P..k..Roy, 

DAO, Gr&I under Jairampur P..W..Division which is self explanatory, is 

forwarded duly recommendation f or sympathetic consideration please. 

Enclo : As stated above. 

Yours faithfully, 

/ 

(ER,K, WAHGE) 
Executive Engineer 

Jairampur Division, PWD, 
Jai rampu r 

Ho.. JD/E-1/PF-455/2000-01 	Dated Jairampur, the 08.02..2001 

1.. 	Shri P..K..Roy, D.A.O. Grd"I, for information 

3d! -  Illegible 

(ER..K.. kAHGE) 
Executive Engineer 

Jairampur Division, PWD, 

Jai rampur 

7LV 
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nnexu re-5 

OFFICE OF THE COMPTROLLER AND AUDITOR GENERAL OF INDIA 
NEW DELHI -110002 

No.. 394-NGE(App)/11.98 

1 	 Dated 19..4..2000 ô 

AU Pr, Accountants General/Accountant General 
Dealing with the cadre of Divisional Accountants, 

Sir/Madam 

The need to evolve some clearly defined norms and a uniform and 
tr ~ ansparent policy of transfer and postinq of Divisional Accounts 
Officers/Divisional Accountant was being felt for 	time. Though 
transfer is an incidence of service of Divisional Accountant., it should 
he effected in such a way that it causes minimum inconvianjence to the 
.inldivjduals and at the same time it fulfils the administrative 
requirements It has, therefore, been decided to prescribed the 
folowinq broad parameters for transfer and posting of Divisional 
Accounts Officers/Divisional Accountants which should be followed 
scrupulously and uniformly.. 

transfer and posting should normally be made once in a year and 
annual transfers should be timed properly so that these may not 
disturb the academic session, 

list of Divisions likely to fall vacant during the year should be 
publicised well in advance, 

Divisions should be properly graded by following the instructions 
issued in this regard from time to time and postinq of officers 

should be made in the appropriately graded Divisions; 

Option for posting in particular station(s) should be called for 
from the individuals and efforts should be made to accommodate the 
officers at the place of their choice., subject too availability of 
vacancy and on basis of seniority. The adverse comnnts given by 

the Inspecting Officer auditing the accounts of the Divisions, 
adverse remarks made by the Executive Engineers on the performance 
of the Divisional Accounts Officers/Divisional Accountants which 

are finally substantiated and the performance in proper and timely 
submission of accounts may also be kept in view; 

.4 
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Ce)a transfer Committee comprising the Group Officer in a,tqe of 
1 1  
orks Accounts and two other Indian Audit & Accounts Department 
fficers of the rank of Sr.. Dy..  Accountant General/Dy. Accountant 

Leneral, to be nominated by the Pr.. Accountant General/Accountant 
General should be formed to consider the case of transfer. 

E tenure of posting should normally be three years in a particular 
(Division and six years at a particular station; 

)/n officershould normally allowed to serve the last three years 
 bf his service life at a place of his choice even if it results in 

kis stay in the same place etc. beyond  the normal tenure.. 

(h) a general order indicating transfers and postings of all officers 
houid be notified in addition to individual posting orders that 

riay be issued. 
2. 	Lispensation of the set norms could be made only in every 

xceptional circumstances,, to be recorded in writing,, on account 
cf extreme personal circumstances which are quite distinguishable. 

Yours faithfully,, 

Sd/ 
Asstt.. Comptroller and Auditor General (N) 

p 
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Arinexure-6 

OFFIE OF THE ACCOUNTANT GENERAL ( A 7 E), MEGHALAYA ETC.. 
SHILLONG 

No.. N.. DA Cell/42 	 Dated 

he foiloiing Officers/Officials are transferred and posted in the 

same 	to the vacant Divisions mentioned below against their 

names with immediate effect.. 

Name and Transferred from Transferred to 

L Designation  

1 Shri 	P..C..Borah Khonsa P.W.D. 
Division, Arunachal 

Tumti Electrical Division, 
Jatanbari, Tripura with Sr. 	A..O. 

Pradesh additional charge of Gumti Civi 
1Oivision Jatanbari, Tripura 

tSri 	P.K.Roy, Jairampur 
P..W,.D..Division, 

Ehowai Electrical Division No..X 
Khowai, Tripura with additional 2 

DA-I 
Arunachal Pradesh charge of Gas Thermal Electric 

/ 

- Division 	Baramura, Tripura 

3 Shri 	L..Tomba Longding Division, Sangram P..
, 
 W..D.. Division Sangram, 

Singh, 	D.A. P..W..D.., 	Arunachal Arunachal Pradesh 
Pradesh -,  

The transfer is in Public interest.. 

Authority 	AG's orders at P/9N dated 14..9..2001 of file No.. 
DA Cll/Fin_irreqUlaritieS/DiviSi0n 

Sd/- 

Sr.. Dy.. Accountant General (Admn) 

Memo No. DA Cell/1_11/20002002/07'V0l..1I/57 2  Dated 14..9..2001/ 

18..9..001 
Copy to 
1. J he Executive Engineer., airampur, P..L..D..DivisiOfl, Arunachar 

Pradesh is requested to release Shri P..K..Roy, D.A.O. I immeditely 
without waiting for a substitute.. Copy of the release order may 
lease be sent to this office.. He is also requested to write the 

C.R. of the relleed Divisional Accountant and submit it to the 
oncerned State Sr.. Deputy Accountant General for his review.. 

2. 1he Executive Engineer, Khowai Electrical Division, No.. X., khowai, 

I1FripJra.. The date of joining of Shri P..K..Roy, D..A..O.. I may plelase 

6e intimated to this office.. 
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3 	
The eXecutive Engineer, Gas Thermal Electrical Division, 
3aramUra,TriP" The date of joining of Shri P..K..ROY, D..A..O I may 

please be intimated to the office.. 

4 	
The Executive Engineer, Khonsa P..W..D.. Division- Arunachal pradesh 

is requested to release Shri p..C..Borah Sr.. D..A..O.. immediately 
without waiting for a substitute.. Copy of the release order may 

please be sent to this office- He is also 
requested to write the 

C.R. of the relieved Divisional Accountant and submit it to the 
concerned State Sr.. Deputy Accountant General for his review.. 
The Executive Engineer, Gumti Electrical Division, Jatanbari, 

S. Tripura.. The date of joining of Shri P.C. Borah, Sr.. D..A..O.. may 

please be intimated to this office.. 
ti Civil Division, Jatanbari TriPLJra.. 

	

6.. 	The Executive Engineer, Gum  P..C..BOrah, Sr.. D..A..O.. may please be 
the date of joining of Shri  
intimated to this off ice- 

	

7 	
The Executive Engineer, ongdiflg DivisiOn P..W..D.. Aruflachal 
pradesh is requested to release Shri L. Tomba Singh, D.A. 
jmediately without waiting for a substitute.. Copy of the release 
order may please be sent to this office.. He is also requested to 
write the C..R.. of the relieved Divisional Accountant and submit it 
to the concerned State Sr.. Deputy Accountant General for his 

review.. 

	

$ 	
ive engineer, Sangram P.W.D. Division Sangram, Arunachal 

The Execut  
pradesh.. The date of joining of Shri L..Toffiba Singh, Divisional 
accountant may please be intimated to this office.. 
Shri p,.K..Roy, D..A..O.. I 0/0 the Executive Engineer, JairamPur 
P.W.D. Division, Arunachal pradesh. He is requested to submit his 
handing overtaking over memorandum to his Divisional Officer.. 
Shri p..C..Borah, Sr.. D..A..O, 01° the Execut)ãe Engineer, Khonsa 
P.W.D. Division, ArunaChal pradesh.. He is requested to submit his 
handing over/taking over memorandum to his Divisional Officer.. 

U.... Shri L..Tomba Singh, Divisional Accountant 
0/0 the Executive 

ArunaCl Pradesh.. He is 
Engineer, Lonqdiflg Division P..W..D.,  
requested to submit his handing over/taking over memorandum to his 

Divisional Officer.. 
12- Sr.. deputy Accountant General (A&E), TripUra, Agartala. 

Director of Accounts and Treasuries, Government of arunachal 

Pradesh, Naharlagun, Arunachal Pradesh. 

E.O. File.. 
p..C.File 

.16.. 	S,C.File 

Sd/- illegible 

Sr.. Accounts Officer, 
I/c DA Cell 
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nnexure-7 

To 

The cccountant General(&E) 
Mehlaya etc.. Shillonq 

Su6 	Prayer for transfer nearer to my home town., considering my 

last tenure.. 

Sir, 

In inviting a reference to transfer Order No..E..O No. DA Cell/42 

dated 14..9..2001, issued under Memo No. DA Cell/111/2000-2OcY2/VolII/58 

72dated 18..9..2001,(Copy enclosed, enclo No..1..), regarding my transfer 

frm Jairampur P.W.D. Division, Arunachal Pradesh to Khowai ElectricaF 

Diision No..X, Khowai, Tripura, with additional charge of Gas Thermal 

Elrc'rical Division, Baramura; Tripura, I am to bring to Your kind 

notice the following few facts for your kind consideration and 

syknpathetic orders.. 

1.. 	That Sir, I am the to retire form my service on 31..1..2004, i..e.. 

.utafter 2 years 2 months and 15 days  I will retire from service.. 

7,) 	That Sir, During my entire Service career, I served in trouble 

ars in Manipur, far away from my home town and also interior places in 

A4inahal Pradesh.. I am having a large family consisting of six .members 

an having some domestic and family problems which are to be settled 

bèore my retirement.. Moreover, I have my 95 years old aged other who is 

stying in my home town in Mariani, District-Jorhat, Assam.. I being the 

onlyson of my parents, it is my moral obligation to look after my old 

mdther who is sufferingfrom different ailments of old age.. I have been 

a1so suffering from diabetic for a long time.. 

:r have submitted two representations dated 11..7..2000 and 

8..j2OO1(CoPies enclosed, enclo No.. 2 and 3) forwarded by Executive 

Engineer, Jairampur P.W.D. Whether I requested Your honour to transfer 

me nearer to my Home town.. But instead of transferring me nearer to my 

hcmetown, I have been transferred vide your order under reference, to a 

etreme Corner of Tripura, far away from my home town.. 

-4-b 
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I 

	 in view of the fact stated above. I am to request you kindly to 

review my transfer order/case and retain me in Jairampur P..W..D.., 

JaIr.ampur., Aruncahal Pradesh ads the place is nearest to my home town 

i..e.. Moriani., District-Jorhat., Assam.. If it is not Possible to consider 

rny retention to Jairampur I may kindly be posted to any one of the 

following places i.e. Deomali., Miao., Roing in Aruncahal Pradesh., so that 

I may have my close contact with home to solve my various 

domestic/family problems before my retirement and also I could look 

after my old mother.. 

And f or this act of your kindness., I shall remain ever grateful to 

you - 

Enclo: As stated above 

Yours faithfully., 

3d!- Illegible 

(P/K .. Roy) 
Divisional accounts Officer., 

P..W..D...., Arunachal Pradesh 
.Jairarnpur 

(Dated the 15th October., 2001. 

ni 
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IN THE CE\TRAL ADT1STRATIVE TRIBUN1L, 
GUWAHATI. 

(BENCH AT GUWAHATI) 

IN THE MATTER OF 
O. NO.437 012001. 

SHRI P. K. ROY, 
11ThT T1'4 - r r 

L...t.3L 

TF!E (NiON OF INDL\ & OTHERS 
RESPONDENTS. 

T'T1T . 4 4 ''r'T 
L\ If1L 1AI I fl,i:t 'sr 

Aft aflidavit in opposition on be a!fofRepot!d1a No.2 i.e. 
the Accauiitant Generai (A&E) Meghaiaya etc., Shillong. 

% TTTr't C'r 4 rr- .Tr'r 

	

' 	I%.I I I 	 I ,-& I l, '.If' I 

Ti.. t, .,.Li D 	 ,* 	,. ) 	h 	t LLL ILULLtt)i4.. I 	 ULJL41L 1414.. t411144..I1 .L(I..1Lt%..Ift 

asfoliow,s: - 

That with regard to the statements made in paragraphs 

1 : 23:  4.1 & 4.2 of the Application, the Respondent No.2 has no 

oannents to offer. 

2. 	That with regard to the smtement made in the paragraph 4.3 

the Respondent No.2 respecttull states that the Applicant is liable 
f 	4-...... -c-.. ...;i-L 	L. 	tL... 	+....-_. 	c 	.... ...-.h. 1 1, 	.-I-.,.L. 	' 1- .. tO tiauSK,i 	itu ui. uu..t.. utau.,S Cit L-UUflIAI4L4L t 	 .14fl11,tn 

.1 	*1 	 • 	 4 	(. 4 anti inpt'ra unoer ne turn1nisIra(!ve con(ro 01 the -u.otintani 

General' A&E) Menhalaya etc.. Shillon The Applicant ioined in 

the denartment on 1.10.1985 and-duijn his entire service career 

the ppi1eard has ricd in jvfaninur For ovvo vearsmiv and (he rest. 

uf his period he served in (he State of Anmachal Pradesh. 

	

...'. 	*..t 	.,t 	'-S.. 	..i 	... 9 gç 	• A U11144.,j Ut 1114.. 44pUu111L14.1tt ULU4..1 u4t;Cu J.O.OJ It 	V44S) 

pcieiflcally tIICIIIIOLIC(1 that the ;4ppicant c. iii b. 1i,bie It' ttatt$ei 

1 

IL 



ON 

I 	 . 
: 	 . 

	

•HHr 	
. 	. 	. 	. 	. 	: 	. 	,. 

. 	 ., 	 . 

. 	 to any otfices th the Stares of !uinachai Pradesh, Tripura and 

: 	 t1ardpur. 

p1,oN1 . 1 epE lerter arect 5.85. R5 ls jiwexe s iwe ire- F 

r 	 ! 	 Ii't t 	 ce r ir2grp! 	cf I e An 

tii Resofden N; hwubii se tLn the 1piicat is 	1 
. 	 . 

Adiiinistive Cottoj Of th • spondent No2 Further the 	' 

p !cT "as 'o ef"ceabe egg' gn ci pcTng ' 	rricm 

olsec of 1is ..i'cc It s CfltjTCi for the cmpiors to CidC tliC 

ilaee of postint of the AplieanL 

4 	/ 	Thit wtt reg'ri tr te 	rnae r 	 L of 

tF Avi.ca c-i. 1 i'ordit 1'c 2 	s'z tit 	o 

n. 	 fi hasFn dorw in p_ihic. MIC,TSL 

th.ii wun rr-trArll t 	.! 	 rn 	IT1 	1c1r-rrl. ii ( rf i n 

i 
11ULLJ11, 14L..' 	 JL3'..iLI. . J.h. 	1L&1ILJ 	IUI 	IItLLL t*L 	1 &4LLS.I..'J 

ha ueeii done in u,iic iutôest 

Lener aatea 2 & 22w Ture 2iiflt) is aneeci a" Aqpexure. —! & 

( 	 i•flne 4.iLAE 	 li. 	I-IL 	 ag.api - 	uh/ 

i-srcCie1T -Jr 7 irct1i- h qnteii 	tn Tee3imI i'Jn T')- 

U77 e1ttc 'e ' ecwe niree, 

-i_ 	-it.... 
JaU4ILILIUL 1U1L4.dL41 r L4US11 hit tetalitum tttc t'WL'1t1ULL ilL UL 

S4Tfl Divrion npIil firther oriiers 4m. i with refrren.e of SlAv 

• 	 order dated 12.11.2001 issued be CAT GuwhatiBenc.h 

7. 

	

	 That with re ard to the content made in Pararaih 5. of the 

application regarding reiieCs sought for nd the gronr!d for relief 

ii1 	gai çri i'or 'ye P  epriur' 	n. 	ihAi 'ye 

-ç 	1-I' ,-., 	£ . I 	JXL.QtL 	JLI.i* ..flLiA.iU- LO L1tYJJi.' UI. 	iI.,'itI. UI,LLt LOt. IL 

t4/ tikt 7i 	1IiI1k%.f1t f.li/1L ifid 	ii1Ii're it 

flA 	1!!1t ra gc 	oted ic 	r r! t!cI 1! 	rce rcI tiiisfer 

cai 	t a'ce 	ee' c- gr..Ji of 1eri'c' c reprse't2t1on 

	

U 	 - 	 • 	- 

	

'H 	 I  

/ 

I 



Reliance is placed on Honbie Apex Court decision in the 

case of Gujarat 	taie iLlectrjcltv Board Vrs Almaram (1989) 10 

ATC 396. It is also settled law that guidelines issued by Govt. no 

not confer upon an employee legally enforceable right. Transfers 

-- 	 rSt 	- SS+ 	 I .irrirl 	cii 	1; tt1&4.4' UI LJL'LW 	Il 	YlJjLlL!t4.lt'.LU,j LVVL.'lV. 

(AnnexecL as .Annexure - I\J). 

That with reference to the Statement made by the Applicant 

ir Paragraphs 6 & 7 the Respondent No.2 has no comment to offer. 
• .1 	 1 	t 	I. 	 I 	 I 	Ii mu 	tn regaru to tn'i 	IatemenL maue in raragrapn 

the Application regarding iierim order, the Respondent No;2 

submit that in view of the fact and circumstances of the case the 
-I . 	 • 

interim oTder tWed 12. 1.2001 	granted in tFus case deserves 

vacation fnvith and a. such the Respondent. pray that the same 
rvt,tr l,a V p,rntarI 
Villa) 	iJ' 	viV4.,al,t*. 

itt 
I I). 

.,.VL 	 ..I 	J... 	.i. 	 (S 	L' 	1...V  
I IIdL 	VvIUI 	tcgaI U 	LI) 	tIle 	I)LdLCWCIIL 	Oi 	tue 	.wpIIaru 

regarding 	the 	operation 	of transfer 	and 	posting 	issued 	by 

Respondent No.2 has a!read' been mentioned in the foregoing 

V  Paragraph. 

11. That the Statement made in Paragraph 10 of the. Applicant, 
V 

V the Respondent No.2 has no comment to offer. 	
V 

V 

	

Wrflflrflyr, * ,nrnT 	 V 	- 

V 	 tJUrl'.,AIJV'J.'. 

I, Shñ 	A . LA TJf Senior Deputy Accountant General 

(Adorn) f the Office of the Accountant General (A&E). 

Meghaiayi. Aninachal Pradesh and Mizoram, Shillong, do hereby 	V 

sokmnly declare that the Statements made above in the Written 	
V 

Statement are true to my knowledge. VbCliCf and information and I 

sigu the veriflcai'ltl on the 	 at Shillong. 	
V 

M 1' LI 
SfL I VL.'I1 I 

. . 	

11~ - 

1" 

I 


